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Title: Need to release Rajasthan's share of water, as per Ravi-Beas agreement and inclusion of a member from Rajasthan
in the Board.
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MR. SPEAKER: Shri Manjunath, I have called your name but you were not there. Please do not disturb him now.
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MR. SPEAKER: Yes, Mr. Kunnur. In future, please be on time.



